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ORIGINAL APPLICATION NO. 532 of 1987 

(ORDERS OF THE tRIBUNAL) 

The applicant herein seeks to question the 

order dated 24-8-1987 iséued by the second respon-

dent directing the transfer of the applicant to IN5 

Chilka in Orissa from \iisakhapatnarn, where the 

applicant is working as Civil Educational Instructor 

in the Naval Establishment. He states that his 

earlier transfers to Chilka from tiisakhapatnam were 

cancelled on the ground that he was suffering from 

myo-cardial trouble aad-wae-epet-a-*c-d-tDrthrsaid 

ia>cd.iseasa, and that such medical facilities are not 

available at Chilka. On this ground alone, the appli-

cant has been continuing at Vlsakhapatnam since 1980. 

The applicant goes on to state that pursuant to letters 

dt.1'3-1-1987 and 14-8-1987 of the Naval Headquarters, 

New Delhi to the Headquarters, Eastern Naval Command, 

Uisokriapatnam, the authorities at tlisakhapatnam should 

explore all possibilities to bring back all instructors 

who were transferred from \Iisakhapatnam to Chilka and 

the same could not be implemented for one reason or the 

other. The applicant further states that his wife is 
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working as Vice Principal of the Naval School, Visakha-

patnam and that husband and wire should be retained at 

one. place as per the Government of India's orders 

dated 21-10-37 and 20-5-78. 

2. 	We have heard Sri Shaik Shah All, for the 

applicant and Sri G.Parameswara Rao for Sri K.Jagannadha 

Rac, Central Governnjent Standing Counsel, for the R5s- 

pondants. The transfer of an employee from one place 

a 
to another, is/purely administrative function and is 

done in accordance with the exigencies of service. 

The applicant has not produced 	copies of any 

of the representations stated to have been submitted 

to the authorities for reconsidering his transfer by 

the authorities; He rias only produced a copy of the 

representation dated 27-5-1987 made by his wife. 

It is for the administratiMLto  consider these grounds 

tatsa and to deal with the request of the applicant. 

This Tribunal will not #r interfere with tte Mcter.s 
A 

of transfer. No grounds of malafide have been raised. 
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In the circumstances, we see no merit in the appli— 

cation and it is accordingly dismissed. There will 

be no order as to costs. 

	

(s.w.JAYASIIHA) 	 (o.SURVA RAO) 

	

Vice—Chairman. 	 Meinber(Judl.) 

1fst4 September 0  1987. 
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